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HOUSE OF THE PEOPLE PAPERS LAID ON THE TABLE
Tuesday, 24th March, 1953. NOTIFICATIONS ISSUED UNDER THE CEN-
TRAL EXCISES AND SALT Acr, 1944
The H et at Two of the Clock. The Minister of Finance (Shri C. D.
é fiouse m wo of Deshmukh): I heg to lay on the Table
[MR. DEPUTY-SPEAKER in the Chair] a tc.opy of each of the following notifi-
cations in accordance with Section 38
QUESTIONS AND ANSWERS of the Central Excises and Salt r:&ct.

1944, namely:

(1) Central Excises Notification
11?5.32, dated the 20th January,

(2) Central Excises Notification
11\305.33. dated the 20th January,

(See Part I)

3 P.M.
LEAVE OF ABSENCE
Mr. Deputy-Speaker: I have to in-

form hon. Members that I have receiv- (3) Central Excis i
I A es Notification
ed the following letter from Shri A. No. 5, dated the 28th January,
e ny: 1953. [Placed in Library. See
No. S-14/53.]

“I am unable to attend the
House due to the serious ilfness of
my wife who has been in bed since
6th January, 1953, due to B Coli - GENERAL BUDGET—DEMANDS FOR
infection of the kidney...... etc. Her GRANTS
condition is still causing anxiety

and therefore I request you to Mr. Deputy-Speaker: The House will
grant me leave of absence during now take up the Demands for Grants
the current session of Parliament.” under the head Defence Ministry.
I have received another letter from DEMAN —_
Shri R. P. Nevatia, which reads as EMAND No. 11—MINISTRY. OF DEFENCE.
follows: Mr. Deputy-Speaker: Motion is:

“As I am going out of India for “That a sum not exceeding
attending the Eighth Congress of Rs. 23,92,000 be granted to the
International Society of Sugar Cane President to complete the sum
Technologists to be held in British necessary to defray the charges
West Indles, I request you to kind- which will come in course of pay-
ly grant me leave of absence from ment during the year ending the
the House for the remaining period 31st day of March, 1954, in res-
of the current session.” pect of ‘Ministry of Defence’.”

Is it the pleasure of the House that DeMAND No. 12—DEFENCE SERVICES,
permission be grantied tg Sthrif A. EFFECTIVE—ARMY
Nesamony for remaining absen rom
all the silt,tings of the Houepdur;rrxg tltxiis Mr. Deputy-Speaker: Motion is:
Session. and to Shri R. . evatia «“
from all the sittings of the House for Rs.T;h?&o 6370 gganben::antiﬁc%d&g
the remaining part of the Session? President  to complete the sum

Hon. Members: Yes. necessary to defray the charges
’ which will come in course of pag'-
Leave was granted. ment during the year ending- the
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